
Motions re: KARTIKA 29. 1885 (SAKA) Income-Taz 
Commitee 1m 

Public Undertakings 
duration of the present 
Sabha. 

Lok 

(4) That in other respects the 
Rules of Procedure of this House 
relating to Parliamentary Com-
mittees shall apply with SUM 
variations ano modifications as the 
Speaker may make. 

SCHEDULE 
(List of Public Undertakings) 

PART I 

(Public Undertakings established by 
Central Acts) 

1. The Damodar Valley Corpora-
tion 

2. The Industrial Finance Corpora-
tion 

3. The Indian Airlines Corpora-
tion 

4. The Air India International 
5. The Life Insurance Corporation 
6. The Central Warehousing Cor-

poration 
7. Oil and Natural Gas Com-

misSl:on. 

PART II 

(Public Undertakings whiCh are 
Government Companies formed un· 

der the Companies Act) 
Every Government Company whose 

annual report is placed before the 
Houses of Parliament under lIub-
section (1) of Section 619A of the 
Companies Act. 1956. 

PART 111 

1. Hindustan Aircraft Ltd.. Ban-
galore 

2. Bharat Electronics Lto .. Banga-
lore 

3. Mazagon Docks Ltd.. Bombay 
4. Garden Reach Workshop Ltd .. 

Calcutta." 
The motion as amended. wCl.~ 

adopted. 
Mr. Deputy-Speaker: Then we 

come to the next motion. There arE< 
1428(Ai) L.S.D.-8. 

(Amendment) Bill 

some amendments to it. Is anybody 
pressing his amendment? 

SIui Su.reDdraDath Dwived,.: I am 
not pressing it. 

Amendment No.3 was. by leave, 
withdrawn. 

Mr. Deputy-Speaker: Shri GIAha 
.d not pressing his amendment. 

Amendment No. 1 was, bll leave, 
wtthdmulYL. 

Mr. Deputy-Speaker: Shri Chatur-
vedi is not here. I shan put his 
amendment to the vote of the House. 
The question is: 

That in the motion,-

JOT "five members" I'Ub'titute 
"six members". (2) 

The motion was negatived 

Mr. Deputy-Speaker: I shall now 
out the original motion to the vote of 
the House. The question is: 

"That t,his House recommends 
to Rajya Sabha that Rajya Sabha 
do agree to nominate five mem-
bers from Rajya &abha to associate 
with the Committee on Public 
l1ndertakings and on the constitu-
tion of the said Committee to com-
municate to this House the names 
~f the members so nominated by 
Rajya Sabha." 

The motion waR adopted. 

16.10 hra. 

INCOME-TAX (AMENDMENT) 
BILL 

1'he Minister of PlaDDin&' aDd MlDIs-
ler In the MinIstry of Finance (Shrl 
8. R. Bbagat): Sir, I beg to move: 

"That the Bill further to amend 
the Income-tax Act, 1961, be 
taken into consideration." 

'\. hon. Members would be aware, the 
'ncomc··tax Act provides for the al-
lowance of a development rebate to 
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assessees who install new machinery 
or plant in their undertaking for the 
purpose of their business. This deve-
lopment rebate takes the form of a de-
duction Of a certain specified percent-
age of the cost of such machinery or 
plant from the assessable income of 
the assessee in respect of the year in 
which it is installed. The object of 
this special concession is to promote 
the industrial development of India 
by providtng. an incentive for invest-
ment in new industrial undertakings. 
In order to secure that the benefit ac-
cruing to an industry from this tax 
concession effectively serves the pur-
POSe of its further development, this 
rebate is allowed on the condition that 
an amount equal to 75 per cent there-
of is credited by the assessee to a re-
serve account for beIng utilised in the 
next eight years. only for the purpose 
of the busiIle5s of the undertaking and 
not for distribution by way of divi-
dends or profits. 

The existing rate at which develop-
ment rebate is allowed in regard to 
new machinery or plant installed in 
any !industry 011 or after the 1st April 
1981 -is 20 per cent of the cost Of the 
machinery or plant. It is, however, 
felt that our cOal mining industry, in 
its present phase of development, needs 
a substantially larger measure of iT'-
centive for capital investment, if it is 
to expand in the way it must to meet 
the needs. M'ning of coal occupies a 
position of special importance amongst 
our basic industries because our steel 
industry and other important indus-
tries vitally need coal in increasing 
quantities in order to fUlfil their tar-
Rets of production during th~. ~rd 
Five Year Plan. The coal mmlng in-
dustry is also exposed to big hazards 
and handicaps by way of fioods, fire, 
explosions and coIlapses. Further, in 
order to achieve a greater output and 
an improvement in the quaIr.ty of the 
coal mined, the existing units in coal 
mining industry have to resort in-
creasinglv to deep mining operations 
involving a large capital outlay on 
modern plant and machinery. In or-

der to provide the necessary incen-
tive for further development of the 
coal industry, it is proposed to in-
crease the rate of development rebate 
in respect of new machinery or plant 
installed in this industry during the 
three financial yearS from 1963-64 to 
1965-66, which is the last year of the 
Third F'!ive Year Plan, from the exist-
ing rate of 20 per cent to 35 per cent 
of the cost of such machinery or plant. 
The Bill seeks to amend section 33 
of the Income-tax Act, 1961 which 
prescribes the rates of development 
rebate, accordingly. 

Mr. Deputy-Speaker: Motion moved: 

"That the Bill flll'ther to amend 
the Income-tax Act, 1961, be 
taken into consideration." 

Shri Indrajit Gupta: Mr. Deputy-
Speaker, I rise to oppose this amend-
ing Bill. Under apparently innocent 
covers, this Bill seeks to make yet 
one more concession by the Govern-
ment to big colliery interests at a time 
when, in my opinion, the coal mining 
industry does not require any such 
further incentive whatsoever. In this 
connect:on, I would just like to go 
back a bit in recent history. 

In 1958, the Coal Price Revision 
Committee, which was set up by the 
Government of India with Shri Boot-
halingam as its Chairman, submitted 
its report and it was published in 
1959. 

16.14 brs. 

[SHRI TIURUMALA RAO in the Chair] 

This Committee went into the whole 
cost structure and price structure of 
the coal industry in Bengal and Bihar 
and came to certain conclusions and 
made certain recommendations. The 
most important of these conclusions 
and recommendations are the follow-
ing. Firstly, this Committee stated 



771 'Income-Tax KARTIKA 29, 1885 (SAKA) (Amendment) BU! 772 

that the depreciation and develop-
ment allowance which should be per-
mitted to the coal companies should 
be at the rate o! R!I. 1· 70 nP per ton, 
and this recommendation was made 
after a study of the whole coal indus-
try in Bihar and Bengal. 

So, we find that provision for de-
preciation ;and development had al-
ready been taken into account when 
this committee made its recommen-
dation. This still holds good. 

Then, tlhey calculaJted the cost 
structure and made a recommenda-
tion that a reasonable profit for this 
industry should be of the order of 
Re. 1· 75 nP per rton. It works out 
approximately to 11 per cent of the 
capital which is employed. They 
took the average capital employed by 
the industry at Rs. 16 per tOn and 
worked out that a reasonable profit 
of Re. 1· 75 nP per ton would give 
these coal companies a return of II 
per cent on the capital employed. It 
is also a/bout 10 per cent of the cost 
of production. 

Having calculated all this in 1959 
that committee suggested that the 
price of coal should be fixed in such a 
way that the averaa-e realisation 
from sales should come to Rs. 19· 65 
nP per ton. AlI this was worked out 
by an expert committee going speci-
fically into the whole Question of cost 
structure, price structure and profit 
structure of the industry and finally 
they said that this price structw-e 
which they had fixed should in 
their opinion, remain stable. It should 
not be changed. These prices should 
hold ,good for a minimum of five 
years. This is just the broad outline 
of what that committee did. 

Now, we have not yet passed 
through the five-year period. We 
are still passing through it. The 
question of revision of price ha. not 
come up. It should not come up in 
terms of the recommendation of the 
Boothalingam Committee, but I have 
to point out here that even last year, 
in 1962, despite the Coal Price Re-
vision Committee's recommendation 
that any adjustments in price should 

only be made in the event of any 
future waite increase /tiven to labour 
-they made that proviso that in that 
event there mia-ht be a corresponding 
increase in price, n{)t on any other ac-
coun~he Government of India, 
under pressure from the big coal in-
terests, again agree to put up the 
selling price ·by 50 nP per ton. Is it 
a fact that these min_a- compani_ 
have not ,got adequate resources or 
margins of profits which they ca. 
utilise, if they so desire, for the pul'-
pose of modernisation? We are all 
for modernisation. Certainly, the big 
mines, the big collieries, which are 
working with anJtedated equipment 
and so on should go in for mechanisa-
tion and modern types of equipment 
should be insta1!eci. As far as the 
smaller mines and the medium col-
lieries are concerned. in any case they 
will not be able to do it. I am no-t 
going intJo that question now lind I 
do not think the hon. Minister here is 
also in a position to discuss that. But 
certainly if this question at mechanisa-
tiOn .-d modernisation is to be applied 
to the small and the medium collieries, 
it can only be done if certain steps 
are taken to amalgamate these col-
lieries into bigger units. That is 8 
difl'erent question. We are concerned 
for the time being with the bigger and 
well-established units in the industry. 
As far as I can understand it, if the 
advantage of this rebate is to Ibe taken 
at all, it will be ·by the b~g>ger and 
well-estahlished and lara-er units in 
the mining industry. Now, are those 
units in a position today to do that? 
Are their resources so slender and 
their margins of profits so meagre 
that unless an added incentive is 
given to them by the Government o! 
India in the form suggested by this 
amending Bill, they will not be able 
to go in for mechanisatw. and 
modernisation? 

Only during the last session a 
question had 'arisen ihere and had 
been answered on the flOOr o! this 
House about the loan of Rs. 80 CToreI 
which has been neltotiated with the 
World Bank for financing private 
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collieries in this country specifically 
for the purpose of mechanisation and 
modernisation and it was stated that 
a substantial portion-I think, about 
Rs. 121 crores out of Rs. 17 crores 
allotted for this particular year-had 
already been taken up by these 
collieries. The smaller and medium 
collieries were complaining that they 
were not in a position to supply the 
matching grants which will qualify 
them to avail of the World Bank 
credit. But as w as the bigger units 
and bigger collieries are concerned, 
they have availed themselves of that 
credit too. Bearing in mind this 11 
per cent of capital which the Bootha-
lingam Committee had suggested as a 
reasonable rate of return or profit, 
what do we find? You will also be 
interested to know that generally th!' 
cross-section of the collieries whi()h is 
taken by every enquiry committee, the 
cross-section on which they work, is 
the Bengal Coal Co.. that group of 
collieries under the Bengal Coal Co. 
whose managin·g agents are Andrew 
Yule & Co.. the Equitable Group 
whose managing agents are Macneil 
& Barry Ltd. and the Burrakur Group 
whose managing agents are the Bird 
& Co. (Private) Ltd. These are not 
small fries; they are the giants of the 
mining industry and in some other 
industries too. In 1960, the Bengal 
Coal Co. paid a dividend of 20 per 
cent au their ordinary shares and in 
1961 they paid a dividend of 21 per 
cent. The Equitable Group paid a 
dividend Of 15 per cent in 1960 and 10 
per cent in 1961. The Burrakur 
Group paid 13 per cent in 1960 and 
the same 13 per cent in 1961 and 
again 13 per cent in 1962. Andrew 
Yule's Katras Jherriah paid 95 per 
cent in 1960, 40 '!ler cent in 1961 and 
25 per cent in 1962. If you go into 
the flgm-es of a few more of these 
bigger companies like the Bengal 
Nagpur Coal Co., it wq 10 per cent 
dividend in 1980 and 26 per cent iJ> 
1961. The Borea Coal Co.-15 per cent 
in 1960 and again 15 per cent in 1961' 
1961. The Bores Coal Co.-15 per cent 
in 1961 and 20-2/3 per rent in 1962; 

the North West Coal Co.-20 per cent 
in 1960 and the same 20 per cent in 
1961, Raneegunje Coal Co.-15 per 
cent in 1960, 17 per cent in 1961 and 17 
per cent in 1962; Rewa Coal Co.-20 
per cent in 1960 and 20 per cent in 
1961; Seebpave Coal Co.-42 per cent 
in 1960 and the same 42 per cent in 
1961. 

What I wish to say is there is no 
pvidence to show that the bigger units 
are the ones whim are concerned 
with the question of going in for 
mechanisation and modernisation pro-
gramme. 'l1he smaller units cannDt do 
it any way. They will not be alble to 
do it until they are amalgamated or 
brought into bigger units or nationa-
lised or something like that is done. 
A.~ far as theSe bigger units are con-
cerned, it is my submission that in 
terms of the Boothalingam Com-
mittee's repOrt and recommendations 
they are making enormous profits and 
they have got adequate reserves. Let 
the hon. Minister mark also that the 
basis on which this computation of 
reasonable profit was made by the 
Boothalingam Committee was on the 
basis of an output per man shift hour 
of . 42 tons. That output per man shift 
hour has now increased from . 42 tons 
to . 48 tons, that is, the output per 
man shift hOUT has gone up. There-
fore, ~he rate of return also at 11 per 
cent IS correspondingly h;gher naw. 
So, I do not see any reason Why this 
Bill is being brought forward except 
that it be under the pressure of the 
Indian Mining Association and other 
big rollierie.~' interests. Why should 
the Government come forward to give 
them more and more ooncessiollS. 
This is more than what I can under-
stand. 
. In August last. there W1IS a ques-

tIon pm by me on the question of 
the extent of utilisation of the World 
Bank ]08n by the coUieries. In his 
reply, the hon. Minister for Fuel and 
Mines said-I am just quoting a part 
of his rePly: 

''In order to enable collieries 
to find matching rupee finance, 
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certain steps have been taken. 
Government has sanctioned a par-
tial luarantee scheme for ad-
vancesto be given by credit ins-
titutions to collieries. Secondly, 

the Refinance Corporation has 
also agreed to provide refinancing 
facilities to credit institutions par-
ticipating in this guarantee 
scheme. Thi.nily, the Reserve 
Bank also has agreed to offer 
certain borrowing facilities to 
scheduled banks against their 
!endings to the coal industry 
under the guarantee scheme." 

So, it is not as though the Govern-
ment is neglecting their require-
ments. The number of facilities and 
concessions have been listed over 
and over again which have been made 
to them to enable them to go in for 
expansion, development and moderni-
sation. And I believe that loans have 
been guaranteed to the extent of 
about 65 per cent. The scheduled 
banks which have made loans to 
the coal industry have receiv-
ed a guarantee from the Government 
of India to the extent of 65 per cent 
of the loans made to the collieries. 
So, it is not a smalJ matter. On top 
of that, we find, as I said earlier, that 
in spitE' of the clear recommendation 
by the Boothalingam C<>mmittee that 
the coal prices should not be increas-
ed for a period of five years, unless it 
be explicitly to counterbalance ~.ny 

increase in wages of labour, unrelated 
to this factor another increase in coal 
prices to the extent of 50 nP per ton 
was given. 

It has been stated in the Statement 
of Objects and Reasons that the pur-
pose of this is to give an incentive and 
so on, and it says: 

.. . . .. So as to achieve a larger 
production of coal which is at pre-
sent needed in increasing quanti-
ties for meeting the requirements 
of steel and other industries." 

But is this a correct depiction of the 
picture at present? The latest trend 

is just the opposite, namely that the 
coal that is being produced cannot be 
consumed. As far as helping the pri-
va te sector in the collieries to achieve 
the target of production, which has 
l>een laid down in the Third Plan ia 
concerned, what do the figures show'l 
What is the difficulty that they are 
experiencing? There i.s nothing, In 
1960-61 the private sector collieries 
produced 44.8 million tons of coal; in 
1961-62, it went up to 46.34 million 
tons. In 1962-63, they have produced 
52 million tons. That is very good, 
and we should give them a pat 00 the 
back. But at this rate of pI'Oduction, 
they will, without any difficulty, be 
able to achieve the Third Plan tar-
get namely 60 million tons. They 
have already produced 52 million tons. 
If anybody is failing or lagging in the 
production target in coal, it is not the 
private sector. I am sorry I have to 
say this. But facts are facts, It is the 
NCDC mines which are lagging be-
hind in the fulfilment of the target, 
Wlhatever the reasOIlll mav be--I am 
not going into them now. 

Therefore, it is not right to bring 
forward this Bill with a Statement 
of Objects and Reasons attached to 
it which seeks to give an explanation 
to the effect, though indirectly, that 
coal production is lagging behind in 
the private COllieries. and some added 
incen1tve is necessary so that they can 
step up the production and reach the 
target and so on. That is not the 
picture at all. 

A much more serious development 
to which Government ought to devote 
their mind is why the coal which is 
being produced now is accumulating 
at the pit-head'S and is not being con-
sumed. Why Is there a declining de-
mand for coal? Admissions have been 
made, and in the papers reports of 
certain meetings haVe appeared, in 
which certain Government Ministers 
and officials have admitted, that there 
has been wrong planning, '!lome mal-
adjustment in planning, and the tar-
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let fixed for coal production has 
actually gone in excess of the capacity 
of our industries to consume .that 
coal. Yet, the whole thing is put to-
psy-turvy in the Statement of Ob-
jects aad Reasons. And in the name 
of that, these huge big coal companies, 
monopolies m the mining industry are 
lOing to be eiven a further concession 
and a further rebate on income-tax. 
I do not see why. There is no neces-
sity for it whatsoever. 

I may say that recenUy in Calcutta 
where the Wage Board for the Coal 
Industry was m.eetine, the chairman 
Of the lndian Mining Association, Mr. 
Pran Prasad of Bird. made a submis-
sion before the Wage Board in which 
he said very explicity' that he d.:d 
not want the present price structure 
of coal to be examined de novo by 
the wage board or by any other body. 
He made it quite clear that he was 
more than satisfied with thc existing 
pJ:ice structure of coal, and he has 
every reason to be, because we have 
found how it was devised, how the 
Bboothalingam Committee worked it 
out, giV"JIi him an ample margin of 
profit, and Government have obliged 
him last year by adding 00 another 50 
nP per ton. So, why should Mr. Pran 
Pr8SBd be bothered? He says that 
he does DOt want that price structure 
to be tink5"ed with any more, and it 
mieht be allowed to remain as it is. 
I can well Wlden6and that. 

Then, there is also a letter-I am 
sorry I cannot produce a copy of that 
letter here, but I am stating this in 
all responsibility-which was read out 
by Mr. Pran Prasad before the Wage 
Board meeting in Calcutta, which was 
a letter written on behalf of the Gov-
ernment of India to the World Bank, 
assuring the World Bank-because the 
World Bank has given Rs. 80 crores 
worth of loans for the development of 
the private sector collieries-that '\here 
was no question of nationalisation, and 
no intention on the part of the Gov-
ernment of India to nationalise the 
coal mines either in the Third Plan or 

in the Fourth Plan. Who gave th~ 
Government the right to say what is 
going to happen in the Fourth Plan-
may I know? 

The Minister 01 PIIlDlliDc IUIcl M1D-
ister in the Ministry of FiDaDee (Shrl 
B. R, Bbapt) : Whose letter was 
that? 

Sbri. IDdrajlt Gupta: It was a let-
ter written on behalf of the Govern-
ment of India to the World Bank and 
quoted by Shri Pran Prashad Chair-
mlln of the IMA, before the 'meeting 
of the Wage Board for Coal two 
months ago in Calcutta. The Fourth 
Plan has not been worked out yet. It 
has not been adopted by this Parlia-
ment, this country or anybody. Who 
authorised the Government to go and 
tell the World Bank that this coun-
try has already decided that even in 
the Fourth Plan period there will 
never be nationalisatiOn of coal mines? 
The country has not decided it. Par-
liament has not decided, it. Who de-
cided it? 

Therefore, these things which are 
eoing on are very disturbing. Only this 
morning, although the question did 
not actually come up here, because the 
question hour was over there was a 
starred question to which a reply was 
given by Shri Alagesan in which he 
also says that Government have not 
yet fixed the Fourth Plan coal pro-
duction target. We know that 60 mil-
lion tons is the target for the Third 
Plan for the private sector. They 
have already reached 52 million tons. 
No target has been fixed for '\he 
Fourth Plan. Shri Alaeesan says: 

"Government will ultimately 
fix a realistic target for coal keep-
ing in view the expected growth 
of the industries that are based 
on coal and the capacity of the 
coal industry to develop additional 
production. Once the target has 
been fixed.. necessary steps will 
be taken to work progressively 
towards achievement of the set 
target", 
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That is aU right. We will see when 
the target is worked out. But for the 
time being, on t.he basis of the Third 
Plan target, on the basis of the cost-
ing done by the Bhoothalingam Com-
.mittee, on the basis of the figures 
which show what high profits these 
coal companies are earning, on the 
basis of the curious development 
which is taking place where consump-
tion of coal is lagging behind the pro-
duction of coal, why should Govern-
ment come forward to make fresh 
concessions of this type?-If Shri 
Bhagat will kindly listen to me, I 
would like him to satisfy me. 

Shri B. R. Bhagat: I am listening. 

Shri Indrajit Gupta: Small and 
me<llum col1eries are not going to be 
llenente<1 wh.atsoever by this amend-
mg BIll, because they are in no posi-
tllm to carry out mechanisation and 
moaernisation. Therefore, Why are you 
hlllla.mg in a silver platter to the 
bll,(J:B the Equitable Company, Mac-
neil and Barry and Andrew Yule a 
further rebate in income tax? They 
do not require it. They have got am-
ple reserves and profit margins, if 
they are serious about it. If they are 
not, you can take other steps. If J au 
are 50 concerned to develop coal pro-
duction to reach some target why 
don't you nationalise the industry? 
Rather than do that, somebody or 
other, an unnamed representative of 
the India Government has the temerity 
to wr~te to the World Bank to say 
that we have no intention of nationa-
lising in the Third or the Fourth 
Plan. Who has decided what is going 
to happen in the Fourth Plan? The 
Fourth Plan has not been adopted yet. -Therefore, these are my submis-
sions. This is a concession absolutely 
unwarranted and it is one in a long 
series of concessions which have been 
made openly under the pressure of 
these big mining forces, and I think 
the Government should consider this 
matter very seriously and not, in the 
name of incentive, surrender once 

again to the profiteering motive of 
these big coal companies. Therefore, I 
totally OPPOSe this amendment and re-
quest Government to give the matter 
a second thought and drop it . 

IS{t IIiPN (m): ~ 
~,it~~f'ti~~~it 
ifiiror ~ t I 

Mr. Chairman: The bell is bei.ng 
rung-Now there is quorum. Shri 
Jaipal Singh. 

Shri Jaipal SiDgh (Ranchi West): I 
wi3h I could agree with my hon. 
friend, Shri Indrajit Gupta. But the 
way he has presented and marshalled 
his arguments is so full of loose foun-
dations that I feel I must oppose him 
and support the amending Bill. The 
first argument he gave was of the 
enormous profits some of the big con-
cerns were making. I do not know 
why he did not mention the profits 
the small concerns were also making. 
When he talks of some concerns earn-
ing 93 per cent, 43 per cent and so 
on, I think he forgets that this per-
centage computation is on the basis 
of the original price of the shares. The 
share may be of the value of Rs. 10. 
It is no longer Rs. 10, it may be Rs. 100. 
So, when you say 40 per cent it is on 
the basis of the original Rs. 10 and 
not of the present dal:'; price. So, we 
get a wrong picture. The high divi-
dends as they appear are not really 
so high, though I would say they are 
high enough, 

s" Indrajit Gupta: What was the 
11 per cent reCommended then? 

Shri Jaipal Sinch: I accept the 11 
per cent, but when he quotes 93 per 
cent, the real picture is not given. 

Shri Indrajit Gupta: It is jn rela-
tion to 11 per cent. 

Shrl Jaipal SIngh: The same argu-
ment is also applied to the tea indus-
try, where we are told 40 per cent, 
50 per cent and the like is earned. But 
again, this reckoning computation. or 
calculation is on the basis of the orl-
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ginal price of the share, not the price 
of today, because there is no shan 
that still carries the original price. 11 
has either gone up very high, or gon~ 
down. That is the first ari\lment I 
have to rebut, aDd over whiCh I have 
a quarrel with him. 

16.36 hrII. 

[MIl. Di:PUTY-SI'EAKU in tne Cnair] 

The second argument is sometlUng 
about which I can talk a lot, because 
1 have been associated with it for the 
last 18 months or so, and it ia the 
question of the stockpiling taking 
place at 1lhe ipitheads. He has put for-
ward the argurn.ent that there is 
plenty of coal, but there is no demand 
for it. That is not the correct pic-
ture. There is plenty of coal which 
is being stockpiled, and the same story 
is true of the mining areas of iron ore 
and other minerals, but there has been 
a transport bottleneck. The coal can-
not move, we have not enough wagons 
to move it. 

Shri InCrajIt Gupta: Not trUe now. 

Shri Jaipal Singh: Very soon we 
shall be submitting the report to this 
House, and my hon. friend will realise 
what the truth is. The fact is there 
has been a transport bottleneck. 

Shri IDclrajlt Gupta: There was. 

Shrj JaipaJ Singh: Take the case 
of Dhanbad and Asansol for example. 
I come from that area, and I know the 
picture as we see it every day. What 
about coal supply across the river. to 
Barauni and elsewhere? Our trams 
cannot carry them; and so now G?V-
ernment is thinking of transportIng 
coal by road. There has been this 
transporting bottleaeck. 

A redeeming feature of his speech 
has been the fact that for a change he 
has applauded the performance of the 
private sector. 

Sbri 1JutraJ1t Gupta: Why not? 

I Shri JaipaJ Singh: 1 am very glad 
to hear that. I hope he and hls col-
leagues hereafter will denationalise 
Whatever has been nationalised. If the 
private sector can achieve a perfor-
mance, deliver the loads, and contri-
bute towards development, which is 
the language of the day, then I sug-
gest they better drop this nationaliaa-
tion. 

The NCDC is located in my own 
constituency. 1 am not one who is 
OPPOSed to nationalisation as such, but 
when I find that the private sector 
can perform something better, can 
have better achievement, I cease to 
have any respect for the public sector. 

I am surprised that my hon. friend 
Shri Gupta forgot one thing-the hor-
rible conditions of housing for the 
workers. He never made a reference 
to that. It is a most deplorable thing 
in this country that the coal mine wor_ 
kers have practically no housing. So, 
if this money were given, the so-call-
ed incentive for development, what 
about developing belter housing con-
ditions? 

Shri lndrajit Gupta: Yes, am 
with you. 

Shrl JalpaJ SInCh: 1 am very gilad 
my hon. friend is with me for a 
change. 

Shri IndIrajlt Gupta: It is not be-
lng given for that purpose. 

Sbri JaipaJ Singh: The question is 
that we must mechanise, we must 
modernise, and 1 support my hon. 
friend's plea that ,the smaller concerns 
must be amalgamated, they must be 
economically rationalised. Only four 
days ago, I was going round the ~l 
mining machinery man'llfactunn& 
plant in Durgapur. We have begun to 
manufacture ourselves in the countrY 
for the first time modern machinery 
for the coal mining industry. I do not 
know whether I can agree with my 
hon friend that amaUer mines cannot 
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be modernised. I am not technical 
enough to give any judgment on that. 
But I tb.ink that this can be done in 
the case ot even smaller mines. 

In the end, if my hon. friend's argu-
ments had not been so deCeptive and 
deceiving, I would have supported 
him but he has really twisted the pic-
ture and therefore I am bound to sup-
port the amending Bill. 

~ fiRR ~ (~): 
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Shri P. K. GhOSh (Ranchi East): Mr, 
Deputy-Speaker, Sir, thank you very 
much for giving me this opportunity 
to speak. I welcome the amendment 
because it aims at giving an incentive 
to the coal-mining industry. The coal-
mining industry is one at. the most 
important industries in our country, 
because coal ·is the key raw material 
for our steel industry and also for 
the foundry industry and SO on. As 
far as our P88t experience goes, 
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industrial growth has been seriously 
hampered dUe to short supply of coal. 
This devetopment rebate is only aim-
ed at modernisation and m.ecllanisation 
of coal industry in order that the pro-
duction of coal will ,0 up. 

In this respect, I d::saaree with Shri 
Indrajit Gupta who 5llys that this 
development rebate will be added to 
the dividend of the big colliery 
owners. Actually, the aim of this re-
bate is to encourage this industry in 
modernisation and mechanisation. lit 
is clearly stated that it is a develop-
ment rebate. 

In this connection, I woula request 
the hon. Minister of Finance to see 
that similar higher development 
rebates are also extended to the 5IIlall-
scale and cottage industries. It is 
equally important that our small-scale 
and cottage industries should be given 
encouragement. So, they should also be 
given a higher development rebate in 
order that they mav also flourish. 

It is our experience that these 
small-scale and cottage industries 
sometimes are run by single proprIe-
tors who are very busy with the ad-
ministrative work of the industry. 
Most of the time they do not know 
how many facilities are extended to 
them by the Government. So, the 
Government should also make proper 
publicity of the facilities extended to 
them. 

It is found, at the same time, that 
while examining the books of 
accounts the income-tax officers find 
that the' industries in some cases have 
overlooked Iby mistake and have not 
claimed the rebate which they can 
under the rules expect to get. By over-
sight or mistake it is found that the 
rebates have not been claimed. In 
such cases, the industries are not al-
lowed to claim rebate. So, I request 
the Minister of Finance to instruct the 
income-tax officers concerned that 
whenever ·they find that certain anall-

scale or cottage industries have by 
mistake not claimed such development 
rebate, they should take the initiative 
and deduct this rebate from dle 
income-tax. 

With these words I support the 
amendment to the Bill. 

Shri S. M. Banerjee (Kanpur): Sir, 
I rise to oppose the Bill and to support 
tile arguments placed before the 
House by my hon~ friend, Shri Indra-
jit Gupta. I have been watching with 
I..een interest that industrialists, 
whether in coal or in other industries, 
have been given concession after con-
cession. I would like to know from 
toe Minister whether the coal or coal-
Ialining industry deserves any more 
i.l.!elltive. My information is that the 
I11come-tax amount due from them is 
wlossal. It is still to be recovered 
!rom these mining magnates. They 
took advantage of the bottleneck of 
Ii Llr industrial expansion and in the 
u.:une of helping the growth of the 
~llblic sector and private sector, they 
took this advantage and compelled the 
;'ovemment to come to this decision. 

It may not -be out of place to 
.nmtion here the horrible condition of 
the workers who are working in those 
mines. There is violation of all la·bour 
legislation. Any agreement, bipartite 
Dr tripartite, which is arrived at by 
/Ilutual discussion or in cOOperation 
with the Labour Ministry is being 
nouted by them. This is not the pro-
..,er opportunity to place all those 
;ases. But we have received letters 
from various federations and unions 
that in the name of modernisation of 
mines, 'tibey 'are retrenching people, 
reverting people and charge-sheeting 
rhem. There is a definite and calculated 
step by the mining magnates to in-
creaSe the work-load without increase 
In the salary or allowances. 

As ably pointed out by Mr. Jaipal 
Singh, the housing condition is hor-
rible. With the exception of a very 
few mine. where quarterl have been 
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constructed under a particular scheme 
either hy the West Bengal Govern-
ment or Central Government or in 
Bome cases by the mining magnates, 
there Me no quartets for most of the 
workers. Hardly 5 per cent of the 
workers who are working in the coal 
mines have been 'given quarters. 
Apart from that, even good water is 
not available for drinking purposes. 
One of our Members-he has unfor-
tunately not been elected this time-
Shri Vittal Rao, has been raising this 
question since 1952 onwards that Gov-
ernment must come out with a scheme 
for compelling those employers to make 
some arrangement for good drinking 
water. Even that has been denied to 
the workers. Under these circum-
stances, I feel that this Bill will give 
a further handle to pay les, income-
tax and exploit the workers. I would 
like to know from the Minister what 
is the profit earned by these mining 
magnates in 1001 and 1962; that itself 
will reveal that they are minting 
money at the cost of the workers. If 
really they have earned fabulous 
profits and if the known profits are 
mentioned to us-unknown profits are 
known only to unknown persons--
I feel there would be no necessity of 
giving further concession to the 
mine-owners. 

With theSe words, I fully support 
the contention of my hon. friend, Shri 
Indrajit Gupta and I would request 
the Minister to reconsider whether 
this concession is at all necessary and 
to explain Whether this Bill has be8A 
brought because of the threatening 
attitude of the employers or whether 
the Government thinks it proper to 
giVe them further exemptions. Every 
industry will demand this sort of ex-
emption in the name of plans and 
helping various projects. This will be 
a precedent which will be quoted 
against the Government and they will 
be forcing the Government to take 
such a lenient view in the matter or 
exemption from income-tax and other 
taxea. 

With these words, Sir, I oppose the 
Bill and I request .the hon. Minister to 
kindly withdraw it. 

'Shri D. C. Sharma' (Gurdaspur): 
Mr. Deputy-Speaker, Sir, the story of 
coal mining in my country is a story 
of which I cannot be wholly proud, 
with which I cannot feel full satis-
faction. We have been studying the 
coal problem in this country for a 
long time, and whatever we have 
done has not produced the desired 
results. The fact of the matter is that 
some of these persons who are inter-
ested in coal mining are interested 
more in profit 'than in the service of 
the nation or in the good of the 
country. 

Su, one should try to understand 
how tt.ey exploit these mines and 
how ·they work these mines. My hon. 
friend has brought a Bill that they 
should mechanise the mines. Well, 
they can mechanise the mines. But the 
way they have been trying to take 
coal from these mines has been 
the most primitive so far, has 
been the most backward, the 
most unscientific and the most des-
tructive of this very valuable wealth 
of our nation. I can say this without 
any fear of contradiction that they 
have not looked upon the coal mines 
as a national wealth. They have not 
tried to understand theSe coal mines 
as if they are also for them the golden 
goose that lays the golden egg. They 
have not tried to exploit ,them as fully 
as possible and exploit them in the 
best possilble manner. 

I do not want to go into the ques-
tions which have been raised by some 
of my hon. friends on those benches 
there. For instance, they mentioned 
about houses for the workers, drinking 
water for them and other things. Well, 
I think the reports of the Estimates 
Committee the reports of the National 
Coal Dev~lopment Corporation and 
other reports will tell us what is hap-
pening. I do not think a worker who 
is working in a coal mine can be held 
up as an example of the welfare 
State that is aimed at for our country. 
He is one of those persons who is the 
most exploited. So!far a. I know, 
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many accidents take place in these coal 
mines. Safety devices are neglectco. 
and all those things are given ago-by 
whi:h can ensure a safe, clean ana 
satisfying life fOr our workers. 

Then, on top of it, we are told that 
we should give this development re-
bate to these coal miners. Well. 1 
think, in prinCiple it is a very good 
th'ng. We all want that the minl"l 
should be mechanised. We all want 
that up-to~ate machinery should ~ 
installed in these mines. There is no 
doubt about it. We are all living iT. 
the age of automation. There is tho: 
story of an American labour leader 
who went to see a colliery proprietor. 
He showed bim the miracles of hh 
automation. He asked, where are the 
workers. He said that automation had. 
been carried to such an extent that the 
worker'S had become almost super· 
fluous, almost redundant. But the 
labour leader said: "You asked me a 
question as to where the workers 
were. I wololld put a question to you. 
Where are the customers'?" 

Mr. Depaty-Spuker: Would the 
hon. Member be taking more time? 

Sbri D. C. Sharma: Of course; 
have just started. 

_. Deputy-Speaker: Then, he will 
continue his speed! tomorrow. Shri 
Rane. 

BUSINESS ADVISORY COMMITl'EE 

Shri RaIle: Sir. I beg to present the 
Twentieth Report of the Business 
Advisory Committee. 

17.01 hrs 

The Lok Sabha then ad;C1Urned till 
Eleven of the Clock on ThurBdall, 
November 21. 1963/Kartika 30, 1885 
(Sakal. 


